
FIR No. 84/2020 
PS : Crime Branch 
U/s. 191/192/193/209/420/467/468/471/474/120-B/34 IPC 
Dr. Gajinder Nayyar Vs. State  
 
11.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Shafiq Khan, Ld. Counsel for applicant/accused. 

  IO/SI Sandeep.  

 This is an application moved on behalf of applicant for bail. 

 Reply to the application already received. 

Heard. 

IO submits that the present matter falls within the jurisdiction of 

District Shahdara. 

Ld. Counsel for applicant submits as this court has no jurisdiction to 

entertain the present application, he wants to withdraw the present 

application.   

In view of the submission of IO as well as Ld. Counsel, present 

application is stands withdrawn with liberty to the applicant to file the same 

in the appropriate court having the jurisdiction.   

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      11.09.2020 

  



FIR No. 95/2020 
PS : Dayal Pur 
U/s. 147/148/149/436 IPC 
State Vs. DL 7S BX-5976 (Motorcycle) 
 
11.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Ld. SPP for State. 

Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Ayub Ahmad Qureshi, Ld. Counsel for applicant/accused 

 This is an application moved on behalf of applicant release of vehicle on 

superdari. 

 Reply not received.  It is informed that that IO has gone out of station.   

 Let the reply be called for 14.09.2020. 

 Copy of order be sent to IO/SHO, PS Dayal Pur for compliance. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
                  11.09.2020 



FIR No. 80/2020 
PS : Karawal Nagar 
U/s. 147/148/149/436 IPC 
State Vs. Unknown 
 
11.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for the State. 

  Mohd. Imran Malik, Ld. Counsel for applicant. 

  SI Ravi Kumar from PS Karawal Nagar.  

 

 This is an application moved on behalf of applicant Julfkar for release 

of vehicle bearing no. DL-1LQ-7434 (Champion CNG) on superdari.  

Ld. Counsel for applicant submits that the said vehicle is lying in the 

Malkhana of Police Station Khajuri Khas and the complainant is ready to 

assist the IO in the identification of the vehicle. 

IO submits that he is not aware about the seizure of said vehicle by the 

police of PS Khajuri Khas, however, he will visit the Malkhana of Police Station 

Khajuri Khas with the complainant to verify whether the said vehicle is lying 

in the said police station. 

Put up for further report on 17.09.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      11.09.2020 

  



FIR No.234/2020 
PS : Khajuri Khas 
U/s. 147/148/149/392/436/34 IPC 
State Vs. Sumit 
 
11.09.2020 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  None for applicant. 

 

  This is an application moved on behalf of applicant for bail u/s. 

167 (2) Cr.P.C. 

  Arguments heard from the side of Ld. SPP. 

  Be awaited for placing on record the  judgments, for the filing of 

which the Ld. Counsel for applicant/accused  had sought time on the last 

date of hearing.  

  (Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 11.09.2020   

At 4.05 P.M. 

Present: As before 

  It is already 4.00 p.m. 

  Arguments have already been heard on behalf of 

applicant/accused. 

  Put up for orders on 14.09.2020. 

  Copy of this order be uploaded on the Website of Delhi District 

Courts. 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 11.09.2020   

 



FIR No.256/2020 
PS : Khajuri Khas 
U/s. 147/148/149/188/454/435/380/395/427/34 IPC 
State Vs. Sumit 
 
11.09.2020 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  None for applicant. 

  This is an application moved on behalf of applicant for bail u/s. 

167 (2) Cr.P.C. 

  Reply has been filed by the IO.  

  Arguments heard from the side of Ld. SPP. 

 Be awaited for placing on record the  judgments, for the filing of which the 

Ld. Counsel for applicant/accused  had sought time on the last date of 

hearing. 

  (Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 11.09.2020   

At 4.05 P.M. 

Present: As before 

  It is already 4.00 p.m. 

  Arguments have already been heard on behalf of 

applicant/accused. 

  Put up for orders on 14.09.2020. 

  Copy of this order be uploaded on the Website of Delhi District 

Courts. 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 11.09.2020   

  



FIR No. 167/2020 
PS : Bhajan Pura 
U/s. 147/148/149/436/380/411 IPC 
State Vs. Sunil Sharma 
 
11.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

Mr. Rajendra Kumar Kasana, Ld. Counsel for applicant. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It has been submitted on behalf of applicant that he has clean past 

antecedents and he has never been involved in any criminal case.  It is further 

submitted that applicant/accused has been arrested in a false and frivolous 

case.  It is further submitted that applicant/accused has neither named in 

the FIR nor anything has been recovered from him. It is further submitted 

that applicant/accused is the sole bread earner of his family.  It is further 

submitted that charge sheet in the present case has already been filed and he 

is no more required for investigation purpose.  It is further submitted that 

applicant/accused has already been granted bail in case FIR No. 125/2020, 

PS Bhajan Pura with similar offences.  It is prayed that applicant/accused 

may be released on bail. 

The bail application has been opposed by Ld. APP as well as IO stating 

that applicant/accused was a member of mob which indulged in looting, 

arsoning, vandalising and assaulting the complainant and other people. It is 

further submitted that applicant/accused along with co-accused persons 

robbed and burnt the shop of the complainant and he was  actively involved 

in Delhi riots It is prayed that the bail application may be dismissed.  

 



-: 2 :- 

     In the instant case, allegations against the applicant/accused are 

of not only of joining of unlawful assembly, theft and ransacking of houses 

and shops but also of burning of shops and houses which attracts Section 

436 IPC.  The offences u/s. 436 IPC is exclusively triable by the Court of 

Sessions and as a matter of judicial discipline, I am not inclined to grant the 

bail to applicant/accused Sunil Sharma.  Accordingly application is 

dismissed. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      11.09.2020 

  



FIR No. 136/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380/427 IPC 
State Vs. Sunil Sharma 
 
11.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. N.K. Gaur, Ld. SPP for State. 

Mr. Rajendra Kumar Kasana, Ld. Counsel for applicant. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It has been submitted on behalf of applicant that he has clean past 

antecedents and he has never been involved in any criminal case.  It is further 

submitted that applicant/accused has been arrested in a false and frivolous 

case.  It is further submitted that applicant/accused has been neither named 

in the FIR nor anything has been recovered from him. It is further submitted 

that applicant/accused is the sole bread earner of his family.  It is further 

submitted that the charge sheet in the present case has already been filed 

and he is no more required for investigation purpose.  It is further submitted 

that applicant/accused has already been granted bail in case FIR No. 

125/2020, PS Bhajan Pura with similar offences.  It is further submitted that 

applicant/accused is in JC since 17.04.2020. It is prayed that 

applicant/accused may be released on bail. 

Ld. SPP for State has opposed the bail application stating that on 

25.02.2020 applicant being a member of unlawful assembly, was actively 

involved in chanting slogans, looting, assaulting, vandalising and arsoning of 

shops and houses including the hosiery shop of complainant.  It is further 

submitted that applicant/accused was identified by beat constables Yogesh 

and Bhagirath.  It is prayed that the bail application may be dismissed. 

 



-: 2 :- 

  I have considered the submission of Ld. Counsel for 

applicant/accused as well as Ld. SPP for State. 

  In the instant case, co-accused persons have already been 

granted bail.  There is nothing on record i.e. CCTV footage or any video 

recording to show the presence of applicant on the spot. Applicant/accused 

is in JC since 17.04.2020. Considering the facts and circumstances and 

submissions made, applicant is admitted  to bail   on   furnishing  personal  

bond in the sum of Rs. 20,000/- with one surety in the like amount subject 

to the condition that he shall join the investigation with the IO as and when 

required; that he shall not tamper with evidence or influence any witness in 

any manner whatsoever;  he would maintain peace and harmony in his society 

and that he shall appear before the Court on each and every date of hearing 

to attend the proceedings in accordance with the terms of bail bond which 

would be executed by him.  Application stands disposed of accordingly. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      11.09.2020 

  



FIR No. 60/2020 
PS :  Gokul Puri 
U/s. 147/148/149/380 IPC 
State Vs. Nikhil @ Ilu 
 
11.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. D.K. Bhatia, Ld. SPP for State. 

  Mr. Vijay Goswami, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

It is submitted on behalf of applicant that he has been lifted from his 

house and falsely implicated in this case in case FIR No. 146/2020, PS Gokal 

Puri.  It is further submitted that applicant has been arrested in this case 

only on the basis of disclosure statement.  It is submitted that applicant has 

already been released on bail in case FIR No. 146/2020, Police Station Gokal 

Puri by Ld. Court of Sessions on 05.09.2020.  It is further submitted that 

nothing has been recovered from the possession of applicant and that the 

applicant has clean past antecedents and he is the sole bread earner of his 

family. It is further submitted that applicant is in JC since 12.08.2020 and  

that the bail application may also be considered in view of Corona Pandemic.  

It is prayed that applicant/accused may be released on bail.   

On the other hand, Ld. SPP has opposed the bail application stating 

that applicant along with co-accused was found involved in vandalization, 

rioting and theft when he was member of unlawful assembly. It is further 

submitted that there is CCTV footage in case FIR No. 146/2020 which reflects 

the presence of applicant/accused at the spot and the place of incident of FIR 

No. 146/2020 is just 25 meters away from the place of incident of present FIR.  

 

 



-: 2 :- 

It is further submitted that applicant/accused is also involved in two more 

criminal cases of similar nature.  It is prayed that bail application may be 

dismissed.   

 I have considered the submission of Ld. Counsel for applicant/accused 

and Ld. SPP for State. 

 In the present case, the only allegation against the applicant is that he 

was part of unlawful assembly and committed theft in the shop of the 

complainant in the riots, however, no recovery has been effected from the 

applicant/accused. Applicant/accused is in JC for the last one month. 

Considering the facts and circumstances and submissions made, applicant is 

admitted  to bail   on   furnishing  personal  bond in the sum of Rs. 20,000/- 

with one surety in the like amount subject to the condition that he shall join 

the investigation with the IO as and when required; that he shall not tamper 

with evidence or influence any witness in any manner whatsoever;  he would 

maintain peace and harmony in his society and that he shall appear before 

the Court on each and every date of hearing to attend the proceedings in 

accordance with the terms of bail bond which would be executed by him.  

Application stands disposed of accordingly. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 11.09.2020 

  



FIR No. 60/2020 
PS :  Gokul Puri 
U/s. 147/148/149/380 IPC 
State Vs. Manoj @ Mannu 
 
11.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. D.K. Bhatia, Ld. SPP for State. 

  Mr. Vijay Goswami, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for grant of bail. 

 Reply to the bail application received. 

 Arguments heard on the application.  

 It is submitted on behalf of applicant that he has been lifted from his 

house and falsely implicated in this case in case FIR No. 146/2020 PS Gokal 

Puri.  It is further submitted that applicant/accused has been arrested in this 

case only on the basis of disclosure statement.  It is further submitted that 

applicant/accused has already been released on bail in case FIR No. 

146/2020 PS : Gokal Puri by Ld. Sessions Court.  It is further submitted that 

nothing has been recovered from the possession of applicant.  It is submitted 

that applicant has clean past antecedents and he is the sole bread earner of 

his family which consists of wife, two minor children and old aged parents. It 

is further submitted that applicant is in JC since 12.08.2020. It is further 

submitted that bail application may also be considered in view of Corona 

Pandemic.  It is prayed that applicant may be released on bail.   

 On the other hand, Ld. SPP has opposed the bail application stating 

that applicant along with co-accused was found involved in rioting, 

vandalization, arsoning of public and private properties and chanting of 

slogans when he was member of unlawful assembly. It is further submitted 

that there is CCTV footage in case FIR No. 146/2020 which reflects the 

presence of accused at the spot and the place of incident of FIR No. 146/2020  

 



-: 2 :- 

is 25 meters away from the shop of the complainant. It is further submitted 

that applicant is also involved in two more criminal cases of similar nature.  

It is prayed that bail application may be dismissed.   

 I have considered the submission of Ld. Counsel for applicant as well 

as Ld. SPP for State.  

 In the present case, the only allegation against the applicant is that he 

was part of unlawful assembly and committed theft in the shop of the 

complainant in the riots however, no recovery has been effected from the 

applicant/accused. Applicant/accused is in JC for the last one month. 

Considering the facts and circumstances and submissions made, applicant is 

admitted  to bail   on   furnishing  personal  bond in the sum of Rs. 20,000/- 

with one surety in the like amount subject to the condition that he shall join 

the investigation with the IO as and when required; that he shall not tamper 

with evidence or influence any witness in any manner whatsoever;  he would 

maintain peace and harmony in his society and that he shall appear before 

the Court on each and every date of hearing to attend the proceedings in 

accordance with the terms of bail bond which would be executed by him.  

Application stands disposed of accordingly. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 11.09.2020 

  



FIR No.110/2020 
PS : Karawal Nagar 
U/s. 147/148/149/427/323/506/34 IPC 
State Vs. Rahul Kumar  
 
11.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. R.C.S. Bhadoriya, Ld. SPP for State. 

  Mr. Amit Singh, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for preservation of 

the CDR and location record of mobile no. 8076707702 dated 27.02.2020. 

 Reply to the application not received. 

 Put up for reply and arguments on 14.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 11.09.2020 

  



FIR No.110/2020 
PS : Karawal Nagar 
U/s. 147/148/149/427/323/506/34 IPC 
State Vs. Sachin Sharma 
 
11.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. R.C.S. Bhadoriya, Ld. SPP for State. 

  Mr. Amit Singh, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for preservation of 

the CDR and location record of mobile no. 8860002923 dated 27.02.2020. 

 Reply to the application not received. 

 Put up for reply and arguments on 14.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 11.09.2020 
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